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None for the Appellant as has been the case on last four occasions. 

Notice sent by speed post was received back unserved with the postal noting 

that address was incomplete. As we observe, in Form No. E.A.-3 under column 

-8, this address has been mentioned as address for correspondence and even 

stay of pre-deposit amount order passed by this Tribunal on 02.11.2015 

seems to have been served in the same address. 
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E/86790 & 86791/2014 

2. It seems that Appellant is deliberately avoiding to receive the hearing 

notice and therefore, we are left with no option but to dismiss the appeal for 

non- appearance of Appellant. We, accordingly dismiss the appeals for Default 

and non-prosecution under Rule 20 of CESTAT (Procedure) Rules, 1982. 
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